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have said, have been reserved for -Sche-
duled Castes from the time the Constitu-
tion was framed. For example, my seat in
Kurnool district of Andhra Pradesh was
reserved not only when the Constitution
came .into force. but even earlier from the
1935 Act till today it has been a reserved
Constitutency. -So, it is not fair for the
voters of that Constituency to pive facility
only to Scheduled Castes. That is the opi-
" nion of all the Members and the partics.
So, we have decided to rotate it. The rota-
tion will not be increasic the number of
seats. Mr. Prakash Ambedkar said that
Buddhists who are converts will be treated

as Harijans and their numbers will increase-

when the redistribution of Constituencies
is taken up. Here T point out that the
number of Harijan seats also will not
increase. The number of Parliament seats
will not increase, the number of Assembly
seats will not increase and the number of
Scheduled Castes seats will also not increase.
That will be only after the year 2000.
when the Parliament again aprees to de-
freeze it and allows it to increase. As far
as the present Amendment is concerned jt
limits only ‘to the existing number. This

. .rotation is only for the Scheduled Castes.

- -Scheduled Tribes seats ‘are not taken intn
consideration - for rotation. Tt has a peculiar
problem- and it‘is difficult to do it now.
It can be considered after the year 2000
AD. o

_ SHRI PRAKASH YASHWANT
~ AMBEDKAR : Will you vield for =
_minute ? My specific question was that the
~population of the Adivasis has increased
after the 1981 Census. The jump has been
nearly by 10 per cent. As T said the plains
Adivasis have been given the advantasn.
With that increase in population will the
number of seats increase ? .
SHRI K. VITAYA BHASKARA REDDY:
It will not be within the purview of the
present Bill. It will be after the year 2000.
The existing number of seats whether those
. of. .Scheduled Castes and Scheduled Tribes
or not is -not going to change.

I ‘assure ‘the House that at the earliest

1 will see that readjustment of the Conpsti- -
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tuencies is done I also assure you that nc
political influence will be there in it. Deli
mitation Commission Act provides specific
instructions under which the Commissior
has to act. There-also I will see that ji
is done.

T once again thank all the hon. Member:
for having given their opinion and I recom
mend to the House tno epprove it unani-
mously."

THE VICE-CHAIRMAN (SHR1 M.A.
BABY) @ Actually only after the reply
voling has to lake place. But T would like
to seek the indulgence of the House tc
take up the next Constitution (Seventy-
sixth Amendment) Bill. 1992. Mr. Minister.

THE CONSTITUTION (SEVENTY-
SIXTH AMENDMENT) BILL, 1992

THE MINISTER OF 1AW, JUSTICE
AND COMPANY AFFAIRS (SHRI K.
VIIAYA BHASKARA REDDY) : Sir, with
vour permission T beg to move :

“That 1the Constitution (Seventy-Sixth
Amendnient) Bill, 1992, furthér to
amend the Constitution of India, be
taken into consideration.”

Hon’ble Members would recall that as a
follow uwp of Government’s acceptance of
certain recommendations of the Committee
on Reorganisation of Delhi Set-up (known
as  Balakrishnan Committee), two bills,
(i) the Constitution (Seventy-
Fourth Amendment) Bill. 1991 and (ii) the
Government of National Capital Territory
Bill, 1991 were enacted by Parliament last
year. The new laws, inter alia, provided for
a Legislative Assembly and a Council of
Ministers for the National Capital Territory
of Delhi.

One of the recommendations of the Com-
mittee relates to the inclusion of the
members of the Legislative Assembly for
the, National Capital Territory of Delhi in

.the electaral college for the election of the

Preaident qf India. It may be. relevant to
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mention that while the Government of
Union Territories Act, 1963 provides for
a4 Legislative Assembly and a Council of
Ministers for Pondicherry, the members of
the Assembly do not form part of the
clectoral college for the election of the
President of India. -

1t may further be recalled that while
considering the Bills relating to Delhi,
views were expressed in both. the Houses
of Parlinment in favour of including also
(he elected members of the YLegislative
Assemblies of Union territories in the elec-
toral college for the election of the Presi-
dent under article 54 of the Constitution.
And. it was stated on behalf of the Govern-
ment that the suggestions would be given due
consideration on n priority basis.

T am happy to say that we have now
been uble to formulate another amendment
to the. Constitution, so as to include the
elected members of the Legislative Assemb-
lies of Union Territories in the electoral
college for the election of the President
of India. The present Bill is for the purpose
of amending article 54 of the Constitution
to include those members in the electoral
college.. .

I would liKe to briefly refer to the provi-
sions incorporatéd in the Bill. ‘At present,
article 54 relating to- the election of the
President provides for an electoral college
consisting of only the elected Members of
both the Houses of Parliament as well as
the Tepgislative.. Assemblies of the States
(not Union Territories). Similarly, article
§5 providing for the manner of such elec-
tion also speaks-‘of ‘Legislative - Assemblies

of States. Accordingly, an Pxplanation is.

sought té’ be inserted in article 54 to pro-
vide that reference to ‘State’ in articles 54
and 55 would include the National Capital
Territory of Delhi and the. Union Territory
of Pondicherry for constituting the electo-
ral college for election of the  President.
This would enable the elected. members -of
those Legislative Assemblies to be included
in the electoral colleee. '

“The  Constitution (Seven{y-ﬁouﬂh
Amendment) ! Bill, 1991 whicli ‘wa$ enacted
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as the Constitution (Sixty-Ninth Amend-
ment) Act, 1991 received the assent of
the President on 21st December 1991. The
said Bill as originally introduced in the I.ok
Sabha sought to incorporate in article
239AA, a sub-clause (b) to clause (7)
on the lines of clause (2) of article 239A
which provides for a Legislative Assembly
and Council of Ministers for the Union
Territory of Pondicherry. The sub-clause
was subsequently dropped since inclusion
of the said sub-clatse would have necessi-
tated ratification of the Bill by the Legisla-
tures of not less than one-half of the States
and thereby delayed the early constitution
of a Legislative Assembly for the Union
Territory of Delhi. The said sub-clause is
added in the present Constitution Amend-
ment Bill with retrospective effect, that is,
from 21st December 1991,

Article 239AA, clause 7(b) is of a clari-
ficatory nature, For removal of doubts it
has been stated in this sub-clause that any
Irw made by Parliament by virfue of
powers conferred by the Constitution (Sixty-
Ninth Amendment) Act, 1991 shall not be
deemed a Constitutional amendment because
the said Constitution Amendment Act had
already conferred powers on Parliament to
make such appropriate laws in connection
with the creation of a Legislative Assembly
for Delbi. as stipulated in the said Consti-
tution Amendment Act. The main purpose
of the said sub-clause is to make it clear
that any law enacted pursuant to sub-
clause (a) would not be an amendment
of the Constitution, but only an ordinary
legislation passed. by Parliament in exer-
cise of its normal legislative functions. This
is done by way of abundant caution and
is on the lines of similar provisions enacted
by Parliament in the Constitution (Four-
teenth Amendment) Act, 1962 for creation
of local Legislatures or Council of Ministers
for certain Union Territories.

The Bill, after it is passed by both the
Houses of Parliament. will require to be
ratified by the Legislatures of not less than
one-half of the States as required under
sub-clause (a) of proviso to article 368(2)
of the Constitution. '
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The proposal included in the present Bill
covers an important aspect of the election
of the President of India. It aims at pro-
viding represeutznioﬁ to the legislators in
Uunion Territory legislatures in the matter
of election of the President. Tt is my earnest
hope that the Bill will receive the unani-
mous support of all sections of the House.

Sir, T now commend the Bill for the
cons’deration of the House.

The question was proposed.

&t yiwe zame fag (fagre)  gwae-
erer e, fag a7z & fagen faa gl
AT AT AT g @ F AT qrAaE
gaedt ¥ gaET aud fun, Taw Wy gada
FY [T Hel AEET A A Fy g 1 afwA
3@ F 979 9g FE 95aT £ i o www Ay
7 fadas gmR v w7 )@ € i faest
U AT e F qay § off ur 7gea-
qu faoir & @ & o a1y qra aifedd
o9 ST @9 F AU 7 W, I AT AVIHY
faeelt Y grom T & 7 9w wo fa
w1 garx &7 fear &ar, Rt #r T
FqT F L ATYFT 0 Faer A g ATAA
graT Y o o oF gt a1 St |t
Tq fae 7 998 F21 R ug ¢ f asgwfa
1 Y T F 7 LE7 § e e gy
o 7 g€ §, g e frwdY e erA
&% 39 @7 & 99 Usyfr $ 9T § feest
Ty T 9 AR oifesd Oy usy
@ 1 it anfirer ST ifiw qg A w@TTE &
gy & wifs for. Gt mfer § @
g T T & e freet wad & 399 g
ApTfE, F1 AR A & gfafqafa 1
99 FET AIHFTT faer & ag afgwr< aaare
& & | Aregafy F1 N 93 e g g qO= A
TfeAT &, T F1 Fvfiama & WK T
& AT, AT T g qegufar oy Tweg
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T qaE TN FT AT | TEH WT AT
gfewfa® w1 ATEd § SO ¥W @
T & | WENE R 9 Q1T 0F a1
gF FEAT WA § WIE wra oft agi 93 8
RIT gATT /THT ATAAR NG wel¥ St o7 943
gu & f wra gas a1y t faeeY & ST #r
fafr &Y o FO@ A fast £ A FY
e srbarr &Y e i W F fo wreoft wY
e o forais fag 38 fawr qgst sy
g Wil wErew A faeelt et Wergr w1
fattas qei @R TfE G & ar T
FY fiF €0 TG TOAJE T, T ATAF
#ramgar | wafore gger ava, § owod
T FTAT AT E, o faw w1 Ay gwr
e frdm @ dfer feeet £ e Y
e e Sl w4 § ew fow @
F1E wgexr 78 g AT § ww ATGA # fir g
TP T TE W @ § | g &
AT o T Y et & ey Rt
vt srr e feeelt F e W w R
a1 WY wrr 87 v wfew ¥ oF O wh
TP AT W AT §O T g oawdT
AT ITRTSAE WOy, T T EHIL
e faty ' Tafirer off F e § queft
mﬁﬁmiaﬁ‘fwr@rg foed form
R Aafr it e fma &
o wg, dftart wt 764t davew ¥ @
719 gt FE ) W & I @
& gafery oy o ¢ fr wrfa we et
YO S T B8 ¥ e g
¥ faq Aol 9t &1 forer Y 3 i
¥ are wish ¥ frmr  wror AT }, &=
frew arr w3 W, . (wawm) W d
e W ¢ O g W R g s
MfRE wgra &n oo g 2
Wk S dfqurer ¥ ¥ TroraTaT T O faa
§ st orar et froff Y TRt o sieht 7

-4 o oA E g
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TTST AR ST AHEHE A ¢ a8 Tl |
7 mat 2 | zafaw dfheme GweT @
I SERTA ATTFT arfer gy 2, fred foe
ma it agwe feut § 3E a3
T & qgd FeAr Agat § By qgd wan
sy 7 3 fF & =@ 7e6at qEmT
FE A1 71a~'r#nfm:ra«?| T e fam oy
oY fedt 77 2 gar¥ oA twd AT H W
Wmfﬁ?ﬁwmtmfﬂam 71497
ar 7eai ?

SHR! K. VIJAYA BHASKARA REDDY:
Sir, the same thing was said earlier. T have
mentioned in my speech. that out of respect
for Mr. Dinesh Goswami, T did not change
it. T thought_the Bill, as introduced by him.
should be passed.. I could have done it. 1
have given notice , for. the amendment to
that. T will move the amendment. at the
proper time.

SHRI SHANKAR DAYAL SINGH:
Therefore, I think, it is better that.I should
not call it. the Seventy-first amendment or
ihie Seventy-sixth amendment. F should call
it only amemdment because . the Minister
and- the Government are not so far clear
about it.

SHRI K. VIIAYA-BHASKARA REDDY:
I am absolutely clear. 1. will move the
amendment. Actually T have moved an
amendment. '

!ﬂmmm(m) s, ek
AT |ra 7 Y ey we o fad
vt g, Hmﬁﬁg?@ﬂﬁgl o
T T T R, T R v
& fin s egafir & e et et
EW’EW‘T&I

ot s e vt (- i )
W ST Y sy TS 1. SR
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grHT W IaF A A F aFaT § 1 FE
FraY 0 & fiF Y o A8 A wvng

st qiFe TmTe g - o Tt 7 s
qgAT a1 ag FEA WEd g F g9 I
w1 ATq foert wiT qifes<; FT & 17 H
ST 3F g0 7g A7 VR ¥, 77 95 a7 faeet
¥ 9aA F1 EF FLH, 909 F1 AT
F7 |

qIeFoey fag T F1 gzrar, I awE 97
e asame Y frafe #3100 o
71w & 3= gt € | 799 v v & avea,
qUer & 9% F1 Afoay o gAv g &1 e
q7g § wEardl F T qgF 1 o wr g
f& aene @9 9@ W1 )@ &, Wy @
@ & fF ¢ Tegure fast 1 v & gwmar g
f¥ =7 a1dl #Y s § @@ gu—safog &
et faem @y g fF egafa 9z &1 o
¥ wigem #1 wqiar, 91 &7 enT | @
T AT 98 o= gmT graa aT | SET
F&gq gu ag Y feest &1 OAw &,
ATYHT TTAT 27 faeell, USTT ST
7, T dg § W oF  ordERer FY
gu e A fafr $ v 779 g =@
qTR HATT | AT ATTHT GAGT 3 |

SHRI V. NARAYANASAMY (Pondi-
cherry) : Thank you, Mr. Vice-Chairman.
This is a red-letter day as far as the
people of Pondicherry and Delhi are con-
cerned because the wishes and aspirations
of their people have been fulfilled by the
Central Government. Time and again we
have beén demanding of the Central
Goverament to give voting rights to the
legislators of the State. Sir, it is peculiar
enough that the Members elected to Lok
Sabha from Pondicherry and the Members
of Rajya Sebha who have been elected by
the legislators of the States have the voting
nghts to elect the President of India, but
untortunately ... (Interruption) .
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SHRI PRAKASH YASHWANT
AMBEDKAR : Therc are some Members
who don’t have the rights, not all,

SHRY V. NARAYANASAMY : Sir, T
am telling about my State. I am referring
to my State. T am not telling about the
Nominated Members. T am saying that the
legislutors who have been elected by the
electorale in my State and the logislators
who have elected me to this House have
gol no right, but T am entitled {o vote in
the election of the President of India, The
veason is this. In the other Union Territo-
ries there arc no legislative assemblies.
Take the case of Andaman and Nicobar,
Lakshadweép and Delhi. They have pot
only Councils. Pondicherry is the only
State where we have a Legislative Assembly
right from 1954, bot in 1962 it vested in
the Central Government. By that time there
was  an  agreement signed Dbetween the
Government of India and the French
Government and Pandit Nehru who initiat-
ed the move said in clear terms, “It is a
pride for all of us.” He said, “Pondicherry
will remain as the window of French cul-
ture.” Panditji respected the sentiments
expressed by the French Government and
he said, “The identity of Pondichcrry will
be maintained as long as the peoplé of
‘the State wish so0.” Sir, the Governments
of Indiraji and Rajivii had provided all
the facilities to the State and the present
Government headed by ouif_‘Prime Minister,
Shri Narasimhé Rao, is also doing the
same thing. Ours is a region covering three
southern States. We have got two pockets.
One is Pondicherry and Karikal, both of
them on the borders of Tamil Nadu, and
Mahe, as you know, Sir, near Kerala and
Yanam near Kakinada region in- Andhra
Pradesh. Sir, people having diverse cultures
and speaking various languages—all iyp_és
of people—ere living there. One of the

(RAJYA SABHA)
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finest things is that the French culture has
dissolved ‘into the Indian culture and the
people are 3o sober and peace-loving. Now,
our I.eglshlwe Assembly has got 30 mem-
bers. These' 30 members have been elected
from various regions.” The democratic
system  is functioning very well in my
Terrltory The Legulalwe Assembly used
lo meet twice in a year. Whenever the
Assembly session is to end they ~ pass
a resolution in respect of two  major
things. One i for statehobd to
Pondicherry and the other is for vot-
ing right for the Legislative Assembly
members to participate in the eclection of
President of Indis. On part of this has
been fulfilled by the Central Government.
Now, the major demand, that is, grant of
statechood to the Union Territory of Pondi-
cherry, is stlll remaining. It is not only
that the Legislature passes of resolution
but it is the people’s wish that Pondicherry
should get the statehood. Why I am telline
this is because I have taken up this matter
several  times. Y had hrought a Private
Member's Bill before this House for grant
of statehood to the Union Territory of
Pnndlcherry Whenever 1 raised this issue
and put questions, the reply from the hon.
Minister was that the population was less.
At thnt time ‘it was so. Now we have
reached a population figure of more than
ten lakhs. Take the case of North-Eastern
States. You have granted statechood to
various Union Tetritories—Arunachal Pra-
desh, Mizoram, Meghalaya and others. You
have given statehood to them. I don't have
any grudge against those States. But when
the. Pondicherry people want that statehood
should be granted to them, their sentiments
should be respected by the Central Govern-
ment. That [s the point that I want to

make betore this House.

Anolher lmponl.nt aspect is that the cost
of livmg,_ being a cosmopolitan city, is
very high. It will be surprising to note that
a French pensioner of the Union Territory
is getting more than Rs. 30,000 per month
as " pension. iwhich . even ‘the President of
Tndia iy not. geffing, - French. Government
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is giving them. The cost of [hving..is. so
high there. The ppor Government servants
who are living there are suffering because
their demand for B-2 status was not granted
by the Central Governowmt. The house
rent, the cost of land apd the cost of
other things are so high in Pondicherry.
We have achieved 90% of the target in
agriculture. Ninety-three per cent of the
land is being cultivated in the Territory.
Aparnt from that, there is so much indus-
trial development which the hon. Law
Minister knows. In the small pocket of
Yanam which does not have a popula-
tion of morc than 20,000, we have more
than 97 mdustnes So, mdustnal develop-
ment is taking’ place Major industries are
coming up there. That being. the case my
demand to the hon. Home Minister who
is dealing with Pondicherry is that statc-
hood and B-2 status for the benefit of the
employees should be granted at the earliest.

Another important thing is' granted of
dual citizenship which is being considercd
by ‘the Government

About 4000 to 5000 Frcnch citizens
who have been given French citizenship
by the French Government are living in
Pondicherry. More than 10,000 people are
still working in various colomies in France
because of the agreement entered into by
Pandit Nebru with the then French Govern-
ment. There is demand from: the Pondi-
cherry Government for granting dual citi-
zenship which has to be considered.

As far as the Bill that has been brought
by the hon. Minister is concerned, 1 wel-
come it. I congralulnu the hon. Law
Minister for having brought this Bill before
the election of the President, which is going
to take place within two months, and
enabling our legislators to participate in
the election. I will be falling in my duty
if 1 do not refer to Dethi. .

SHRISATYA PRAKASH MALAVIYA
(Uttar Pradesh) : Becaun yOu are resid-
ing in Delhi.

SHRI V. NARAYANASAMY : Not only
I but many hon. Members from UP are
also residing in Delhi; People from various
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regions are living in Delhi. Sir, the hon.
Minister while piloting the Bill last time
in this House had categorically stated that
now we are in the process of taking census
and the election process will start. 1 would
like to submit before the hon. Minister
that elections may be held as early as
possible to fulfil the assurance given by
the Government to the people of Delhi.
By and large, my feeling is that to give
voting rights to both Pondicherry and Delhi
is a welcome sign. This is in consobance
with the assurance of the hon. Minister
to the people of both the Union Territo-
ries. 1 see that the hon. Minister will be
Lkind enough to take care of the three
demands which 1 made. One is, statehood
for Pondicherry. Second is, B-2 status to
my State and third is, dunl citizenship for
the people of the French region who are
living in my State, With this I support
ihe Bill. 1 thank the hon. Minister not only
on behalf of the Legislators of my State
but also the people of Pondicherry and
lile people of Delhi for having brought
this Bill before the President’s clection.
Thank you !

SHRI GOPALSINH G. SOLANKI
(Gujarat) : 1 agree with the opinion expres-
sed by buth my colleagues, Mr. Thakur
and Mr. Naranayasamy. 1 would also sug-
gest that since the Government is thinking
of giving statehood to Pondicherry and
Delhi, then why not they hol!d election
to the State Assemblies prior to the elec-
tion of the President, prior to thc prepara-
tion of the electoial roll for the President.
In other words, I would say that there is
some pulitical aspect behind the delay in
civing statehood to Delhi. There is some
ulterior motive, some ulterior principle
lying with the ruling party that they don't
want to make haste in granting statehood
to Dethi. For the last many years Pondi-
cherry has also been trying for statehood.
I wounid also say one more thing. Before
the election for the President is held, the
Government maliciously suspends some of
the State Assemblies in States where Oppo-
sition parties are in power. In such cases,
the suspended Assembly and the elected
Members who have not completed their
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term during the suspension of the Assembly
or during the course of the President’s
rule, those elected Members must also be
given an opportunity to vote because Presi-
dent is. a creature of the Constitution who
has to look after the interest of the nation
as a whole. He has to serve ‘the people.
President is not a particular personality
or a particular creature of a particular
party or the Government meant to do only
the  routine work of the Government.
Therefore, the ruling party must consider
this aspect also. With these words 1 support
the Bill.

SHRI SUKOMAL SEN (West Bengal) :

Sir, tlus Bill is welcome. I support the

Bill because in an important event like the
election of the President, ull the elected
representatives from different States and
lhe Union Territories should take part.
S0 long, the elected Members from Delhi
and Pondicherry were deprived of this
special privilege. Because it is an impor-
tant event, the participation of people's
representatives means the participation of
ihe people as a whole. The President of
India means the President of the entire
country. In this conmection, 1 would like
Lo draw ihe attention of the hon. Minister
to the fact that one Union Territory, that
is, the Andaman Islands, has been demand-
ing for an elected Assembly. That Union
Territory has been provided with a provi-
sional Advisory Council. Population is
ncreasing and, in fact, Andaman is a mini-
India and people from all the, States have
gone Lhere and are living there. I do not
understand as to why the Government is
depriving that Union Territory of an elect-
ed” Assembly. Now in this electoral process
for the post of President, the people of
Andaman Territory will be left out because
their representatives in the Advisory Coun-
cii wiil not be able to vote and take part
in the electoral process. I would like to
know from the hon. Minister as to why
e is depriving that Union Territory of an
elected Assembly. Is it because the Anda-

man Advisory Council is dominated by -

the opposition, particularly, the Marxists ?
1s that the reason for your delaying the
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matter -or refusing to provide an:Assembly
for that: Unfon Territory!? The -people of
Andamans. shoald > also; be . associated” with -
the elecloral process.. Within . this Session,

a Bill should be introduced and passed for

providing: -, an wheated v Assembly “in - the
Andaman {slands 7so'thatin - the electoral '
process.for the postiof: President, the people "
of. that, ‘State,"through their representatives;
can also fruitfully participate and - that 'is -
necessary 'in- the national ' interests, Thank
you ! ; PR .

.5t aw ST WA © WA 9
aTsaer i, wgmfwuﬁnﬁd [EZIE TS
# gas qwdn it @ergen g1 daga &
aﬁaéﬁmﬁwmﬁfar«rmqua’fﬁq
sfafAia & sAa '(W;Wﬁr AT H WA
%ﬁrmwrtﬁra’mn Fﬁra‘mﬁsa
o § IO fadum 9x 991 &1 &&T 47 &7
FIAFST FHET T Fgie et sy
o1, SER FEITLF1 AH_FF qraeg &
g HAT S A FW W fewr qv Wk
AT WA § U HAT A1 7 Far 9vfF —

“Part 11" recommended the matters
relating “fo’ ‘Delhi such as the reorga-
nisatfon of* the’ “Municipal Corpora-
‘tion, age}més for supply of electri-
city, water, été.- These recommenda-

" tions dre under consideration. The
Governmedt Wil cofic before Parlia-
‘ment i’ due’ Eolurse  for enacting
necesaary ’feglslaﬁon fOl implement-
ing”’ mth of - the”’ Iecommendanons
As are.- fou@d tn be, aa:eptablc

Y g Wl SR L Agi T AT WvnET
feam a1, Sway & Ao gy wg fear @y
g o T FEW 99 & ar Ine
& 1. 79 595 O 949 3 wewEd 3 fF
mﬁauﬂmmmﬁma‘rqﬁfa
foaE & wrr ‘R ﬁ"%’ ?\craﬁ“r w“r g e
S ' '

;Er?. | a1 aﬁ ﬂ‘rurun I $ 457 §
It F Tifgr o sel & wedt faest §
A1 e Feistred aife aga felt
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feft § 7 Tt o & o T o 7
Foars = T § & et & ey fageh A
AT FAT JTAT IR |
fiay, ITaTEw TERg, § uF W
guTe 3 I § B wfer ¥ wgweR
545 AT, AW A &, THR K& 0T B T
R fo—"Tregaf 1 Fratew @& Hrafes g
¥ g 4 fowi- (%) dag $ gAY
gl & fraifaa aaew, 91X (@) TN 41
faum g R & fraifea 99, @ﬁ 1’
Tq 39 & T GIAWTT IWT H AgE T Er Al
aY 3@ aeen  yad g fRar of v ag=l
F i F ATq| § B0 wAwTE T &
Afgy W forer oY wger Ag I AtE A
F1 wigst agufs & gna & Ko A
J1fEgy | IW 9w | Agewy arfa § fare
&/, I WOt gee oY faa 41 v go,
qEgT W TET 41, 99 SWET #) E&ﬁﬁm
Ag frar- T | &fA, se § Ifea wEmal
£ % o3 T o1 Ty § fe W e Y
TH 19 T ST AT wifgg . . .
3.00 p.M.
o @y I% a0 w1 A e 9
sIgm, @1 13 feemy, 1943 w1 FER
FIEEYAT HaR] 77 feqz § wgy 41 -~
“Mr. Mohd. Tahir, Members of this
House, ¢jected or nomingpted, are
full Members. The Members as such
must have equal rights, agd: privi-
leges so far as passing of legisla-

tion is conw,g:gd.‘ 'Ehgeilqtgp it
appears to be v:r!mrop;r that

there should be.a distinction between.

[29 APR 1992)

Amdt.) Bill, 1992 286

Members and Members. Whethér
Members are elected or nominated,
they must have equal rights and
privileges so far as voting in the

Presidential election is cocnerned.”

AT H gETa & B 3@ o §IT ean
3 FT F FL | ST AL & A1 AT FAATA
fardtares G o o @ T # wde Far
g

it HIgEE @ AT (ATTI=_T) -
FAMF AN AACET ¢, 7§ S fae 147
Taf 3, TAHT § GINGIA FIAT § ATC T9
fam #Y # w9z ards AT § WiF 1895
wfeg SHIRAT & I AT §, T AN § )
Sgt aF fgrgeata & USAfq 1 917 g,
AT AT & g F frgeara F1 F1 1 garat
gl wear =fgw o1 fr wegdfa & zd@awe
¥ fgeaT A | THW ag F37 W47 & R A
qifs={r HT faeell & ST 99w @i AR
St T F1 AGFEIAT JAT, TS Foefesy
WY fgear & @9qQ § 1§ A1 ag Fgw F
ey fAREit § #X T g9, 19 Wi
T gaet g 7 91 gfqaa S &
F W aArss feEr A e Sfw &
¥z & TR &ra9 d gifad gm
F1fgu, g Mg & FAIW AT WEgHiq AT,
78 fern & {9 it 1= 8, S q@w!
THffes TR FgavwT | fagar §
Tq fae &1 999 F1 AEATU T TEG qAAI1
§ ok @F fag gml atviaw fafreex
A1 FT QATTHATE a1 § HIT 97 T 97T
AR FWTE
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st e feig (Feonar s3w) © 9
TATEAR WRTEN; TT 1T B IoAGH G
T @ ardad &7 e wrar ) g, g o
# s sfe wTarC A Bt E

AT 5g WA F& 7 fafiy wet agwy
& Wt faedt wiT qifes9 Q0 & el ¥ fagaw -
swa far g, Tas 916 wav 91g {H |
W &, & el "ERa F1 WaH WA
| TuTs am%n'a'm | gEITEE F¥ A r
PERIUI ta‘r%f*m F1 54 USHMT F
AW F1 A fawrA o A oGtz &% &0
yfusie faar so - ww F1oog  faw
a9 # uF Ofagries foq & i agh &
ARTT 1 gg Aaifasi faawm, =1 g0
fauars @wr TR & wigwT T
affw ©F @ F W & TET FT AT
F&m fF gg FARFe | == g1 |Wr am ax
T ATHIT FAFL | &1 AE G
LC I £ ﬁ?@ ST T g 99
FHAFCT FAT A7 &I SaFT FATH TSI
Aqfife gmrF@r AT F@ & HFouw
TR I R TIH &Y onaAr TSt
TAM & fod AT HR QST FAF-FOI AT
FHFOT T AT J1 T GV gIH T @
§ I B TV [T Ig TAFW F AT H
I T JAT TS-NS  FAU gEWmA Al
TV AT | FWHIOT, AT W ATA
&MA JaF wa'wxrtm. SEq az:rarr. I
IERT a1 g fwar af*:r TIT IEEN
©F I T (AE0 | A - —ATE, I
T W@ TR T a1y f5 waw
A G AT T, qG qF qEar 797
wﬁmm%ﬂtwwsﬁw@'fn‘a@% 1
T I #g7 fF AN FHRaFm B N
qgw fare T, ag#@ﬁmer"t N &q
JETQ AT Fgr § fAEwT 1 " gAY a8
AT & AE AT IEN A agl, wF @
T 18 AT F@ N @ afT gEE
1% #mr wegefa 1 FMa g qv A §
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e & A QU faeErg i@an g iF s
gt fafy =t 9@y 3@ wAE @39 |
fessft & (1A ¥y Atqow FOv arfw agi
1 Sar &1 UG F A9 H g9 A4S
FT qui  ITAA FH HT AASIC F @ )

T W1 ¥ €9 & 39 faw &7 queA
AT E
SHRI K. VIJAYA BHASKARA REDDY:

Again 1 have the privilege of moving
another consiitutional amendment which
has the support of the entire House, and
i thauk the hon. Members for the same.
This is a Bill which will satisfy the long
sinnding wish ot Delhi and Pnodicherry
lo take part in the Presidential election.
We have seen the emotions of Mr. Naraye-
nasamy in his speech, how happy he is
ihat his electorate has a chance to vote
for the President along with him. And
this is the emotion of the people from
Fondicherry and that should be the emotion
vi the people of Delhi also.

Sii, [ need not say again that the Govern-
ment is very sincere to have the election
it the carliest. 1t is not only one party
but 1t is ail the parties that have decided
1o give this facility to Delhi. I thank my
estcemed friend, Mr. Chavan, who is here.

have the support of all the Members for
{he proposed amendment that T have intro-
duced. Ali the Members who spoke, spoke
bout the Home Minister's subject
(Jiierruptions) It is good that he is here.
ilc must have known your feelings.

{The Deputy Chairman in the Chair]

As far as Deihi is concerned, we are sincere
to have the clections at the earliest. You
cunnot have elections without the delimi-
tation of constituencies. The delimitation
oi constituencies work has already started.
Let that be finished. I hope you must have
istructed them to finish at the earliest.
The moment thal is over, the process will
ke place to do it. As for the request of
other Members also, he is here and he will
look into that.

93-L/J(E)26RSS—10
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My Bill has a limited parpose, and all
of you have supported it unanimously. I
thank all of you and request you to support
the same. )

THE CONBTITUTION (SEVENTY-
FIRST AMENDMENT) BILL 1990—
Contd.

THE DEPUTY CHAIRMAN : I shall
put the motion regarding the constitutional
Bill to vote. (Interruptions) We cannot take
both together. I will take the first and then
1 will take the second. Both have to be
voted separately One by one.

Mo THWT AWEY : (I §3W) -
39, W9 F61 W AF gHH, FE, gH AT
9% fax dae &)

omwata : & ar IrF @ awme
gloma d i @wd q1 gE gul
FACLE- S P (mﬂ‘) | Now, 1 shall

put the motion regarding the considera-
tion of the Bill to vote.

The question is :

“That the Bill further to amend the
Constitution of India be taken into
consideration.”

Under Article 36% of the Constitution,
the motion will have to be voted by a majo-
rity of the total membership of the House
and by a majority of not less than two-
thirds of the Members of the House present
and voting. Division. (Interruptions)

SHRI  VITHALRAO MADHAVRAO
JTADHAV (Maharashira) : Madam, I want
lo speak a clarification from the Minister.
(Interruptions) Madam, there are consti-
luencies which are continuously reserved

right from Independence. ¥ WY W@?&T g
am AEw g fn T9 FRARIiEY
w1 feodoy @ ar Jdt ? qg o A
fefafdm @1 wr 2, O 97 Fiwley-
Ferer o fefafdw @ e & av 71



